
FIR No.100/2020 PS :  Khajuri Khas 
U/s. 109/114/147/148/149/186/323/353/379/427/435/34 IPC 
State Vs. Unknown  
Vehicle No. UP-14-ET-6912 (Auto) 
 
11.11.2020 
 Proceedings conducted through Cisco Webex Meeting App.  

Present: Ld. SPP for State. 

  Mr. Sunil Kumar, Ld. Counsel for applicant Jafar.  

 This is an application moved on behalf of applicant for release of vehicle No. 

UP-14-ET-6912 (Auto) on superdari.  

Heard on the application for releasing the vehicle bearing no. UP-14-ET-6912 

(Auto) on superdari to applicant/rightful owner.  It is stated that the applicant is 

registered owner of the vehicle in question.  Copy of ID proof of the applicant and 

documents of the vehicle in question have been filed. 

 Report of IO perused.  It is stated in the report that the police has no objection 

to release of the vehicle in question. 

 Considering the same, the said seized vehicle be released to the applicant 

against proper receipt and before releasing the vehicle in question, IO/SHO is 

directed to prepare the punchanama of vehicle in question and take photographs 

from different angles in the presence of complainant, accused and some independent 

witness alongwith photographs of engine and chasis number of vehicle in question. 

He will also take the counter signature of complainant/witness and accused on the  

above said photographs.  IO/SHO is also directed to file said panchnama and 

photographs alongwith their negatives or appropriate certificate under Section 65-B 

of Evidence Act if photographs have been taken from digital device, with the final 

report.  SHO concerned is also directed to ensure compliance of the above said terms 

and conditions. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
               11.11.2020 



FIR No. 134/2020 
PS : Dayal Pur 
U/s. 147/148/149/307/395/436/ 
455/153-A/505/201/114/120-B/34 IPC 
State Vs. Shahrukh Malik 
 
11.11.2020 
 
 Proceedings conducted through Cisco Webex Meeting App.  

 

Present: Ld. SPP for State. 

  Mr. Nasir Ali, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for release of mobile 

phones make Vivo Black Colour 1807, IMEI No. 861218046885915 and 

861218046885907 and Vivo No. 1807, Purple colour IMEI No. 

866472046358317 and 866472046358309. 

 Reply of IO/SI Pankaj Kumar received wherein it is stated that the said 

mobile phones have been sent to FSL for forensic examination. 

 In view of the fact that mobile phones have been sent to FSL for forensic 

examination, application is not maintainable at this stage.  Same stands 

disposed of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      11.11.2020 

  



FIR No.101/2020 
PS : Khajuri Khas 
U/s. Not mentioned 
State Vs. Umar Khalid 
 
11.11.2020 
 
 Proceedings conducted through Cisco Webex Meeting App.  

 

Present: Mr. Manoj Chaudhary, Ld. SPP for State. 

Mr. Trideep Pais, Ms. Sanya Kumar and Ms. Rakshanda Deka, 
Ld. Counsel for applicant/accused Umar Khalid. 

   

 This is an application moved on behalf of applicant for placing on record 

material facts and seeking directions on behalf of applicant/accused. 

 Heard. 

 Ld. SPP submits that he needs sometime to go through the application 

to check the veracity of the facts and also the orders mentioned in the 

application.  

 As requested, put up on 12.11.2020.   

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      11.11.2020 

  



Suraj Pal Sharma Vs. Bhavna Sharma 
PS Karol Bagh 
 
11.11.2020 
 
 Proceedings conducted through Cisco Webex Meeting App.  

Present: Ms. Afshan, Ld. Legal Aid Counsel for convict Bhavna Sharma. 

 

  It has been informed by Ld. Legal Aid Counsel for convict that 

sentence of the convict awarded by this court vide Order on sentence dated 

12.10.2020 has been suspended by Ld. Sessions Court today itself.  It is 

further stated that she will get the copy of the order passed by Ld. Sessions 

Court by 4.00 P.M. 

  Awaiting order of Ld. Sessions Court, put up on 12.11.2020. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      11.11.2020 
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